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.'l

AoPo nisra,, s/o if Sri Seo Kiamar, aged about 56 years, R/o

Bungla Bazar, Luckno\7, vjorking as Junior rechnical Asstto
‘1

under Senior Electrical Engineer, Northern Raili^ay, Divisicxial 

Office, Hazratganj, Lucknot-;,, i

' Applicant

By Advoccite t None

Versus o *,

Union of India through General Manager, î loirthem aaiivjay. 

Headquarters Office, Baroda House, Nev? Ifelhio

2o Divisional Railvjay Manager, Northern'ilail’jay, Hazratganj,

LucknoWo

3o Sri Seo Kumar, Electrical Chargesnan (Air Condition),
I

through the QLvisional Railvjay Mg^nager, Nortl^ern Railway, 

LucknoWo'

' ooo Re^ondcnts

By Advocate } Sri A„Ko Chaturvedi

0 R D 3 R C  O R A L ) ’

D.Co VERIIA, M£5>IBER(J) '

The applicant- A,Po Misra has, by this OaAe, clairaed 

that his name be interpolated in the panel of Electrical 

Chargsanan in the scale of Rso 1400-2300/- Cpre-revised) cn
■I;

the basis of his seniority ard. the panel dated loi5o91 be 

amended accordinglyo
'1

2o Brief facts of the case are that the applicant \;as 

! uorkinn as Electrical 'Jirsnan under the rsspodent nOo 

' IhQ respondent nOc3j -rho oz.Z,oTirs

\



to different category, vjas vjorlcing as Punn|> Fitter. The post 

of Electrical Chargeman is a selaiition post wMch is to be
I)

filled-up after v;ritten exanination and viva voce test, iSie 

SlectricQl y/ireman and Pump Fitter alongx^ith some other category 

are eligible to fill-up the posti of iillectrical Chargeainan. The 

2|)plicant and the r espondent nOo’3 both Speared in the written 

exazTiination for the ,>ost of Elecjtrical Charganan. The applicant 

could not succeed in the i’?ritten examination; v^hereas the r ospon- 

dent no*,3 cleared the vjritten testo Consequently, the respondent 

nOo3 was called for viva voce test and vjas finally selected 

and anpaneled as per notice dated lo5o91 (Annexure-1 to the OoAo)-

3o 'I'he applicant's claim is that he \̂;as s ^ io r  to respondent

nOo3o Therefcece, his name should be included in tlie panel 

and interpolated above the name of the respondent no«,3.

4o The respondents' case, is that the post of Electrical

Chargaiian in the grade of Eso'* 1400-2300/~ (pre-revised) is a 

selection posto As the applicant failed in the written 

examination, the ap^jlicant •Mas not called-for viva voce test. 

Consequently, the applicant has not been selected as Electrical 

Chargeman„ The applicant ^ d  the respondent nOo3 belong two 

different category, a:^^^intferg rated seniority? list pr^ared/^i 

all the persons v7ho v;ere declared successfully in the X'jritten 

examination es^s^the v±va voce test* As the ^plicant

haal not cleared tlie vjritten examination, his name was not 

included in the list v;ho-were became eligible for vdjva voce 

test* Thus, the applicant's case that his name be included

j
in the panel and be interpolated above the narae of ther espcxidj

nOo3, has no merit, ’.le Ifind that though the Counter affidavii
i/

v?as served and filed in; 1994, the recitals made in the Couni:ej

has not been challenged or denied by the applicant by filing

‘ -r
Rejoinder. Thus, the recitals made in the Counter rcmainj

i
uncontrovarted«, ;■

5o The learned counsel -'or the respondents has subjuittcdj 

that though the aopli<2ant could not be pronoted cis iiluctrice



-3.

Chargenan, he has been prcraoted cai:; adhoc basis as Junior

Technical Asstt» in the grade of Rsi 1400-2300/- since 27o4o88
i

This ha-/ever, does not effect the seniority of the respondent

no«3, who v;as selected for the post of Sloctrical Chargeman,

60 In viei-7 of the obovef the OoAo has no merit and the 

same is, therefore, liable to be dismissed and is dismissed# 

No costs.
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